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This appeal ix filod by the Revenue, The amount invoived s Toss™

than 3 500,000/ -,

._'.’ 2. We find that vide Poards leteer P Noo 390 Mise/ 163/ 2010-10
dettemed 2L IG2010 rond with Board’s letter of oven no, daled 1782011,
appeals are nol required to be ed to CESTAT where the duty involved or
total revenue neluding fine and penalty is Bs.5 lakhs or below, in case of

appeals fled an or sfter 112010,

3. The learned AR placed before us & Supreme Court’s drecision in the
case of Commissioner of neome Tex Vs, Surmon Dhamije — 2015100 195
ST i which the Hen'lle Apox Court held ihbat "ol the appeals tere
preferred prior to 2011, whereas, the instructions dated 9.2.2011 oleariy

tndicate in poregraph 11 thereof, that they shall not govern cases which

have beent filed before 2011, and the some wil govern anly such cases
which are filed after the issuance of the aforesaid insituctions dated
8.2,20711." We note that this order relates w a dispugin Income Tax. We
also note that unlike the inslructions, governing hcome Tax, the CBES&C
instruclions do not indieste that they shall net govern cases, which have
been fled belore 201 1. ThereRes, being no such exphlicit instruction, we
would place veliance on the Honw'ble Gujarat High Gourt’s udgment in
the case of Commissioner of Central Excise, Surat-! vs. Shreenath Fubrics
reported in 2074 (303} ELT 548 {Gry.} holding that when the appoal was
posted before the Court, the above cited Cirendars were very mach in

forrna,



'3k _
umu-mm‘fﬁ‘"“ .:'.Tﬂfa:h a8 ' 5 .
18 !I.':";lf:"-ﬂ .
A LA Al Il
pryrsd :1: f g A

. et D \?h A f il P rhef
Iy etk e
La ||ra ¢ _F_F_{:l
- e pilaflbd
Lfidu'w alk '-31}!15-331' it iy

(reaqueigoa],] Loqmea (reiatpn ) AngtaIpE

{gepansd "stdl AR es
A e e =il

)y /D

fnaes up pasunovoad pun pateiatg)

SULIOT HA0QT BT

ur i3 Posodsip aRpe s norenpdde oD pue tonnalgey-s8ea) Sk G

CaEND DU 1 LW
o U oyl Passiusp st anuaany iy jo eadde 213 iy e LT
(ot [108 Wi Aol FIORpLf WODESL] ‘Bl [IT-P U OET RSEINE T
Ji {OUCISERIIIGY J0 TRED A Wi ROy U] EMEIRLLIEY MO M
Jastdpnt ouy pre (fed £9T 0N fopg) ptos W pnodal “pry iad e f
BELEULINY, ] 5 I pobEA CAREINGT IS o antan S’} jo ases ALY MK
pure finsedns) sopgnd Y IRUARIER (F [T "PEIONG [N 0 LOUCISSIONUT
proo@sEn oy syusdpnl 53000 g edelmay 9ol Uik
puar [TOT/R0SLT PAER -0 0T Eut oS08 BN BIE] ERRL |

IPLA JUIILIDAGE) Y JO Konodd uolygEy mp gadd B pun - SO00 YT ¢ OB

ggar Bl DOA[OATIL TTATICUIIE 1 JEL 198] 3 y aata i Hurdaoy haaarat .
FREE 1 i 14 141 !

Loz L ToN Aty




